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serious matter. The State Govemments (d) the achievement made by the Gov-
should have a monitoring system where any emment in this regard so faI? 
praject, either amaH or big, should not be 
delayed because of time ovenun. And be- [English] 
cause of this theI'8 will be cost ovenun. As 
we have got the monltoring8yalem here, the 
State Govemments should do the same 
thing. 

[ T""""!fonJ 
SHRIMATI BHAVNA CHIKHLlA: Mr. 

Speaker, Sir, Sheela jl rightly said that the 
foundation stone oftha project has been laid 
twice, even then construction work has not 
bean started. DecIsion has been taken to 
start several projects. I would like to know 
from the hon. Minister whether the Govem-
ment will formulateanyconcl'8te Programme 
to start all those projects? 

SHRI GIRIDHAR GOMANGO: about 
the projects of Aligarh .. (/ntenuptWns) 

MR.SPEAKER: She wants to know 
about the projects throughout the country 
and not only about the projects of Aligarh. 

SHRI GIRDHAR GOMANGO: I have 
said that the problems about the implemen-
tation of projects are received from the 
concerned Ministries and departments and 
is accordingaly mot'itored. It is also moni-
tored in the P.M.O. and we monitor the 
ProJects accordingly. 

F .... Legal Aid Scheme 

*124. PROF. PREM DHUMAL: WUI the 
Minister of PRIME MINISTER be pleased to 
state' 

(a) wt'ether model scheme formulated 
by the Committee for Implementing Legal 
Aid Schemes (CILA~) has been adopted by 
all State Govemments on uniform basiS; 

(b) if so, the details thaI'8of; 

(c) the steps taken tocreate awareness 
among the poor people to avail themselves 
of free Iega1II88istanc:e under the aforesaid 
acheme; and -

THE MINISTER OF ST-ATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI H,R. BHARDWAJ): 
(a) and (b). Yes, Sir. The model scheme 
formulated by the Committee for Imple-
menting Legal Aid Schemes (CILAS) has 
been adopted with suitable changes by most 
of the States. But some States like Arunachal 
Pradesh, Jammu& Kashmir, Kamataka and 
West Bengal, etc. have their own schemes 
different from the model scheme prepared 
by CIIAS although their activities are moni-
tored to the extent possible by the CILAS. 

(c) The Legal Aid & Advice Boards set 
up the States and Union Territories are 
Implementing various strategic legal aid 
programes adopted by CILAS, such as, 
Training of Para-Legals; setting up of Legal 
Aid Clinics in Universities and Law Colleges; 
organisation of Legal, Aid Camps dissemi-
nating information regarding Social Legisla-
tion under the Legal Literacy Programme so 
as to make the people aware of their nghts 
and responsibilities and settlement of dis-
putes through the Lok Adalsts. 

(d) Numerous Legal Aid Camps, Para-
Legal Courses, Legal LIteracy Camps and 
Lok Adulates have been orgnised in differ-
ent parts of the country. As on 10.2.1993 
6878 Lok Adulates have been orgnised 
where 35, 44 753 cases have been settled. 
Compensation amounting to Rs. 375. 36 
crontS approvmately has been awarded in 
about 1. 74 Lakh MACT cases. 

[Translation] 

PROF. PREM DHUMAL: Mr. Speaker, 
Sir, the hon. Minister has stated that for 
States have evolved their own Free Legal 
Aid System. I would like to know from the 
hon. Minister whether there is any similarity 
in the systems adopted by those four States. 
The scheme formulated by the Central Gov-
ernment has not been adopted by those 
IIour States though the same has been 
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adopted by other Stat •. WhIt II ... direr-
ence betWeen the two IChemeI end which 
one 18 beIter between the two. 00II the 
Central Govemment propoee to like mea-
sures 10 that their respective StIteI. " he 
schemes evolved by thole four 8tateI .... 
better, does the Govemment PRIPOII to 
make suitable .,nendmenta In ltownlCheme 
accordingly? 

SHRI H.R. BHARDWAJ: Sir, 10 far .. 
their legal aid and advisory boards a,. con-
cemed their programmes are quite IImilarlo 
those of the CILAS scheme. The only differ-
ence lies in their organisatlonalHt up. The 
C.I. L.A.S. Committee constituted by the 
center envisages higher judicial InYOlve-
ment and the State law Mlnisterw act u the 
Chairman of the Committte. Sorne atuctal 
changes are there. The programme and 
income limit is also slightly different. We are 
making all out efforts to see that uniform 
legal and advisory boards are set up allover 
the country. As the august House Is aware 
we have already brought forward the Na-
tional legal Aid Services Bill in the Parlia-
ment. As soon as it Is passed there will be 
uniform pattem of legal Aid and AdvIsory 
Boards throughout the country. Difference, 
if any, could also be started out with the help 
of it. 

PAOF. PAEM DHUMAl: Mr. Speaker, 
Sir, in reply to a question on 12th December 
1983 the then Minister of law had said thaE 
the income limit had been fixed at As. 60001 
- However no such limit was fixed In respect 
of income of women and children. Doe8 the 
Govemment propose to inc,..... this In-
come limit so as to provide free legal aid to 
people having an income upto As. 6000/· 
.Secondly, in many cases women and chil-
dren have been provided this facHlty? In 
reply to my question the hon. Minllter ataled 
thai an amount of As. 375. 18 crore hu 
been given In award. But, the people com-
plain that the amount 18 no doubt given in 
award but not paid by the LCIk Adelata. 
Ple_ state the number of C8I8I1n which 
the amount was given in award but not paid? 
BesIdes, how much money did the Central 
Govemment epent on It? 

SHRI H.R. BHARDWAJ: Sir, the com· 
peneatIon 10 far given wu In !'HpICl of 
C8I8I of motor accident claim tribunal. The 
SpecIal_lUre of the deoIIIonI taken in Lok 
Adalat II that u soon u the award II given. 
the amount II paid immediately thrplgh 
cheque by summoning banks or the lnaur· 
anee company. The,. is no scope of any 
complaint In It. Immediately after the declo 
lion of the Lok Adalat, cheque II glwn 10 the 
concemed party .. (IntetruptlcN) 

SHAI ANNA JOSHI: But It II not given. 

SHAI H.A. BHAADWAJ: If you Iistan to 
me, you will understand it. If any body ha. 
any complaint, the legal aid body " the,. to 
remove It. . 

(English] 

99. 9 par cent cheques are delivered on 
the spot. 

PAOF PAEM DHUMAL: How much 
have you spent on the scheme? 

SHAI H.R. BHAADWAJ: Every year we 
have a budget of about As. 40 lakh which we 
distribute to the various legal aid boards 
throughout the country. 

[ Translation) 

SHAI AAM VILAS PASWAN: Mr. 
Speaker, Sir, in my view the moat important 
question providing legal aid the poor, but the 
objectives of the Govemment are not at all 
fulfilled. There are two reaaons for it- first •. 
that the procedure is very lengthy and there 
is no committees are district or tehalileveis. 
Whatever the committees are there, these 
are at the Central or State levels. Mr. 8peaker, 
Sir, you can well understand the sHualion of 
the poor people of rural .,.aa who find it 
dlfflcuH to take the matter at State level It 
something untoward takea place in a police 
station or 'In the diatrlct. The committee 
which haa been formed Is a state level 
committee 1M not a committH of the dII-
trlct level Oliowei' levela. Secondly, the,. II 
also the problem of lawyel'l appearing on 
behalf of the plaintiff and the defendant. 
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Suppose one engages a lawyer of 
PaIche .... s repute and the other side en-
gages a less c:ompaIant lawyer, that is just 
as a hefp to lie poor and that too very late. 
By_ ..e purpose of IegaJ aid is defeated. 
TIIrough you. I would Ike to know whether 
lleGollemmenl proposes to issue instruc-
Ions will regard to setting up of free legal 
aid CIOiI.,1iIII:ia at disIrict and tehsi levels? 
SecoIdy. does lie Government propose to 
au8Iorise lie poor people to select compe-
IenlIawyeIs of their choice and bear their 
_pellses so thai procedural delay is not 
c::amsed and lie purpose of the scheme is 
nat~ _ 

SHRI H_R. BHARDWAJ: Mr. Speaker, 
Sir. sofaras legal aid boards are concemed, 
those have been constiluted at High Court 
anddistrictlevelsalmosl in all the States. As 
lie han.. Member has rightly said, the poor 
people who acIuaIy need legal aid are not 
geIIiIIg iI in lie real sense. It is a system in 
tIhich the poor people have to experience 
lois of dIIIicdIies to protect their rights. The 
GoIIemmenl has launched a nationwide 
IIIIJIIeIIIeIII IDler which the poor people, 
......... people belonging to Scheduled 
CBsIes and Scheduled Tnbes, women and 
cIiIdn!n would be exempted from income 
CIIIiIing. TIu; they would be entitled to legal 
aid.. So far as lie quality of advocates is 
an:eIliied. aIIeady there is provision to pay 
Ilemfees_1beworkofproviding competent 
;dIocales in the Supreme Court and High 
Cauds is 1DOI1iored_ We have a good bud-
gellorlegal aid in the Supreme Court. They 
IaIe tonned panels to look into the difficul-
liestlhicheverarise, and I keep on monitor-
ingto ensure thai they get competent advo-
CiIIes and the objectives of legal aid are 
lIMed.. There is enough scope in it. If the 
han.. MellibefS and the State Govemments 
8IIIend Iheir cooperation a lot can be done 
........... Advises, women and children 
.... aretheopplessed lot I would also like 
toseek1hecooperalion of the hon. Member 
in tis regard. This is my feeling, I also 
appecialellefeelingofthehon. Members. 

SHRI RAM VILAS PASWAN: Mr. 
~BBIEr. Sir. why do not you give freedom 
to engage advocaIes? The Govemment 

should give freedom to engage advocates. 
A poor man should have the option to 
engage the best advocate and the Govern-
ment should pay the advocate's fees. What 
is difficulty in it? 

SHRI H.R. BHARDWAJ: Sir, the State 
Govemments do not have much funds. 
There are two things in it. The advocates 
should be good and he should be motivated 
to work with less fees. There are advocates 
who are willing to render their services at 
cheaper rates. 

SHRI ANADI CHARAN DAS: Mr. 
Speaker, Sir, so far as the legal aid is 
concemed, the problem in our tribal areas is 
that matters related to forest are often treated 
as criminal cases. Actually they have to 
cover a distance 60-70 miles on foot. Through 
I want that Lok Adalats or the Legal Magis-
trates should travel the distance of 60-70 
miles and try the cases in that remote comor 
and then see what provisions could be made 
in that regard. Does the Govemment have 
any such proposal under its consideration? 

[English] 

MR. SPEAKER: This is a very good 
question. I think the Minister is going to 
accept his suggestion. 

SHRI H.R. BHARDWAJ: I have ac-
cepted it not today, but long before. 

MR. SPEAKER: Very good. 

[ Translation] 

SHRI H.R. BHARDWAJ: As the hon. 
Member said, I would like to submit that if we 
study legal aid movement we have to think 
of para legal aid and legal aid clinic camp 
also. It means that... ... 

MR. SPEAKER: It is about extending 
this facility in tribal areas. 

SHRI. H.R. BHARDWAJ: I can fumish 
full figures in respect of tribal areas, the 
number of camps organised and the trebles 
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motIVated for the purpose About 1,62,398 
tnbal have availed the benefit Legal aid IS 
meant for tnbals and people belonging to 
Scheduled Castes and none else 

SHAI ANNA JOSHI In part (c) of the 
question It has been asked 

[Eng/ISh] 

"The steps taken to create awareness 
among the poor people to avail them-
selves of free legal assistance under 
the aforesaid scheme" 

[ TranslatIon] 

The reply given to It IS that seminars are 
held In Universities and law colleges to 
disseminate mformatlon In thiS regard I 
think at the time of 42nd Amendment I had 
made a demand fro "Courts at your door 
steps" Some other hon Member has also 
deSired to know whether the services of 
Gram Panchayats and electrOnic media 
would be utilised for disseminating Informa-
tion Or IS there any need to chalk out some 
other programme for the purpose? If so, 
how Will It be done? 

[Eng/Ish] 

SHAI H A BHAADWAJ I have men-
tioned that the Judges not only of the Dlstnct 
Courts, but also the Judges of the High 
Courts and the Supreme Court have VISited 
the remotesttnbal areas In Madhya Pradesh, 
Uttar Pradesh, Bihar, etc and held camps 
We have done so much work In tnbal areas 
for the benefit of the people 

SHAI SOBHANADAEESWAAA AAO 
VADDE Sir, whatever be the intention ofthe 
Govemment and the efforts made by the 
Govemment, It IS a fact that pnmanly be-
cause of the madequacy of funds and sec-
ondly because ofthe Ignorance ofthe people 
especially the poor people regarding the 
legal aid scheme, they are not able to utilise 
the benefits of the scheme I would like to 
know from the hon MInister as to whether 
the MInistry of laws has taken Into conSider-
ation the fact that the legal procedure code 

whICh was evolved very longtime ....... 
become more time consuming and WIJ 
expenSIVe, due to which jusIice is denied -
Justice delayed is justice denied- in ....... 
of the poor people; and thai is why, .. 
naxalltes are gelling sympaIhy in c:edain 
areas 

WriltheGovemrnentc:ome ......... 
SUitable amendments in1he Civil ProceIbe 
Code so that Jusbce is relideredtolheneedJ 
people at the earliest possible time?" 

SHAI H A BHARDWAJ: lqulesee .. 
pOint of the hon Member, thai -.acy in 
the country does not penI1It a 101 d .,.... 
to know their nghts But, as I SIDniIIed 
earlier, the legalliteracyprogrammeismealll 
to educate them So far as 1he I&JCily d 
funds IS concerned, there ISpaucilydfunds;; 
I would request the Central GoIIemmenI 
and the State Govemmenls 10 give IIIiIIIi-
mum funds for these p.ogrammes; we an! 
dOing that campwgn_ 

So far ¥ amendment to vanous ta.s 
are concerned, we must drasIIcaIy ...... 
these laws so that SImple proceduresc:ome.. 
For that, we have already c:iRUaledthet.a. 
Commission's Aeporton GtamNya}'afaJas 
to see that poorer people get)USlir:e allheir 
doorsteps The State GOvemmenIs hale 
given their views I must tel the han.. ........ 
ber that Without the consuItabon d1he SIaIe 
Governments, adrmnlStralion d)USlir:e~ 
not be dealt with by us because i is a SIaIe 
Subject, but some of the Stale ~ 
ments have corne forwi'rd and saKI" "Yes" 
we must drastICally amend the laws reII6Ig 
to the rural iltlgabon -1hese are very ~ 
pllcated questions and ourtolal allenliDI. is 
on thiS Side, we must see that the poon!I' 
people are defended as best as possible 

Electronic Hardwork Tec::Iirdagr 
Parks 

'125 SHAI PRITHVIRAJ D_ CHAVAlit: 
Will the PAIME MINISTER be pk!ased to 
state 

(a) whether the schemeforestalJlsllillg 
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